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MR, CHAIRMAN i The q m thrn  h  : 
“That clauses 2, X  Schedule, 

Clause it the Enacting Formala « id  the 
Titjc stand part of the Bill.”

The motion was adapted.

Clames <2, 3, the Schedule, clause /, 
the Enacting Formula and the Title 

ware added to the B ill

SHRI VIDYA CHARAN SHUICLA J 
beg to move :

“That the BiU be passed” .

MR. CHAIRMAN : The question n  • 
“That the BiU be passed” .

The motion was adapted.

15 12 hr*

MANIPUR APPROPRIATION 
BILL*, 1971

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA): I  beg to move for
leave to introduce a BIU to authorise Payment 
and appropriation of certain further sums 
from and out of the Consolidated Pund of 
the Union territory of Manipur for the 
services of the financial year 1970-71.

MR. CHAIRMAN : The question i t :
‘T h a t the BiU to authories payment 

and appropriation of certain further 
sums from and out of the Consolidated 
Fund of the Union territory of Manipur 
for the services of financial year 1970-71, 
be taken into consideration” .

The mation was adopted,

MR. CHAIRMAN ; The question is :

“That clauses 2, 3, the Schedule, 
clause 1, the Enacting Formula and the 
Title stand part of the Bill**.

The motion was adopted.

Clauses 2 ,3 , the Schedule, clause 1, 
the Enacting Formula and the Title 

were added to the Bill.
%

SHRI VIDYA CHARAN SHUKLA : I
move :

“That the BiU be passed” .

MR. CHAIRMAN : The question is : 

'*1 hat the Bill be passed”.

The mation was adapted.

15.14 tnrs.

MR. CHAIRMAN : The question is : 
“ That leave be granted to introduce a 

BUI to authorise payment and appro
priation of certain further su*ns from 
and out of the Consolidated Fund of the 
territory of Manipur for the services of 
the financial „vear 1970*7L”

The motion was adopted.

SHRI VIDYA CHARAN SHUKLA : I 
introduce! the Bill 

1 beg to movef ;
“That the Bill to authorise Payment 

ta d  appropriation of certain further sums 
from and out of the Consolidate^ Fund 
6 ? the Union territory of Manipur Tor 
the services of the financial year 1970*71, 
toe taken into w sto era tic^

DEMANDS* FOR SUPPLEMENTARY 
GRANTS (GENERAL), J970-71

MR* CHAIRMAN : The House will 
now take up discussion and voting on the 
Supplementary Demands for Grants in 
jrmpect of the Budget (Gener*)) Sm )90W h

Demand No. I—Ministry of Defence.

MR. CHAIRMAN ; Motion moved :

“That a  Supplementary not, 
exceeding Rs. 26,47,000 be granted to the 
President to defray the charges wfrich 
will come in course of payment during 
the year ending the 31st day of March, 
1971, m respect of ‘Ministry of 
Defence'”

"•p ibS K ttl id if tie tte  o f India Extraordinaiy, Palrt II, section 2, dated 25-3-Tt 
tlntroduaed/moved with the recommendation of the ftesident.
{Moved with the woommendattofe &  b e President
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e*e§ Service* BBective
*tm +
MR. CHAIRMAN : Motto* moved :

"That a Supplementary sum not 
exceeding R». 13,31,0<MK» fen granted to 
tbe President to defray the charges which 
wilt comc in course of payment during 
the year coding the 31st day of March, 
1971, in respect of ‘Defence Services, 
Effective Army’.”

DefHNUt No. 4-tDefcace Services, MMivc 
Air Force.
MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not 
exceeding Rs. 13,23,00,000 be granted to 
ihfc President to defray the charges which 
will come in courses of payment during 
the year ending the 3ist day of March, 
flm , in respect of ‘Defence Services, 
Effective Air Force*,”

Demand No. 6—Ministry of Education and
m r  . .  g*  f a .  i is. omit services.

MR. CHAIRMAN : Motion moved .

“That a Supplementary sum not 
exceeding Rs. 2,91,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of Match, 
1971, m respect of 'Ministry of Education 
and Youth Services'.”

Dewand No. 7—Educition.

MR. CHAIRMAN : Motion moved :

“T hat a Supplementary sum not 
exceeding Us, 1,000 be granted to the 
President to defray the charges which 
will come in course of payment 4 uring 
the year ending the 31st day of March, 
1971, in rcftpect of ‘Education’.**

Demand No. l*~Unh» Excise Dulles.

MIL CHMRMAN s Motion m m A  .

#*TI»at a  Supplementary sum not 
exceeding Rs. 69,28,0901* granted to the 
President to defmy the digram whrich 
wifi come in eouwe of pnftftept Awto$ 
the year ending the 31st o f March, 
1971* to respect o f Union Excise Duties’.”

D e M i N*v l'MTaxes an l w »  M sding 
CMVdtftoi Tax, etc.

MR. CHAIRMAN : Motion moved :
“That a Supplementary sum not 

exceeding Rs. 90,00,000 be granted to the 
President to defray the charges which 
will eome m course of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘Taxes on Income 
including Corporation Tax, etc*.”

Demand No. 19—Audit.

MR. CHAIRMAN : Motion moved :
“That a Supplementary sum not

exceeding Rs. 1,50^00,000 be granted to 
the President to defray the charges which 
will come in coursc of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘AuditV’

Demand No. 2 1—Mint.

MR. CHAIRMAN : Motion moved :

“That « Supplementary sum not
exceeding Rs. 69,15,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the yc(*r ending the 31st day of March, 
1971, in respect of ‘Mint*.”

Demand No. Z2^~KL«l«rG<jid Mines.

MR. CHAIRMAN : Motion moved :

"That a  Supplementary sum not
exceeding Rs, 46,67,000 be granted to 
the President to defray the changes which 
wilt co<ne in course of payment during 
the ynar ending the 31st day of M aith, 
1971, in respect of ‘Kolar Gold
Mines*.**

0 w » id kl*ni Wmam  Expcttffan
of the Ministry of Plannee.

MR. CHAIRMAN : Motion moved ;
♦That a  Supplementary ^  w  

exceeding *«. 9,94,24,000 be, granted lo 
the President to defray the charem winch 
w*W come m  course of payment during the year ending the list day of Marsh, 
1971, in rttpctt of 'Other Revenue 
Expenditure of the Ministry of 
Finance*.**
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t a r t  No, 3^—MW«try of Fdod, Agricul
ture, Community Development u d  Co
operation.
MR. CHAIRMAN : Motion moved : 

“That a Supplementary sum not 
exceeding Rs. 5,05*000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘Ministry of Food, 
Agriculture, Community Development 
and Co-operation*/'

Demand No. 30-~ Agriculture.

MR. CHAIRMAN : Motion moved :
“ That a Supplem entary sum not 

exceeding Rs. 1,000 be granted to the 
President to defray the charges which 
*i» comc in course of payment during 
the >eat ending the 31st day of March, 
1971, in respect of ‘Agriculture'.”

Demand No 52 - Forest.

MR. CHAIRMAN ■ Motion moved : 
“ That a Supplementary sum not 

exceeding R.s 6,32,000 be granted to the 
President to defray the charges which 
will comc in coursc of payment during 
the year ending the 31st day of March, 
1971, in respcct of ‘FoiestY*

Demand No. 33 -O ther Revenue Expenditure 
of the Ministry of Food, Agriculture, 
Community Development and Co-opera
tion.

MR. CHAIRMAN : Motion Moved : 
“Tliat a  Supplementary sum not 

exceeding Rs. 1,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1971, i» respcct of ‘Other revenue 
Expenditure of the Ministry of Food, 
Agriculture, Community Development 
and Co-operation".**

Demand No, 34—Ministry of Foreign Trade.

MR. CHAIRMAN : Motion moved : 
“That a Supplementary sum not 

etrteedl Ml Rs. 4,19,000 be granted to the 
M t a i t  to defray the charges which 
iwS com* to w o r n  of payment during 
thryevtf «itiding the* 31st day of Maiteb,

1971, in respect of ‘Ministry df Foreign 
Trade*"

Demand No. 35—Foreign Trade.

MR. CHAIRMAN : Motion moved :/
“That a Supplementary sum not 

exceeding Rs. 3,27,18,000 be granted to 
the President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March* 
1971, in respect of ‘Foreign Trade’.”

Demand No. 37—Ministry of Health and 
Family Planning and Works, Homing and 
Urban Development.

MR. CHAIRMAN : Motion moved :
“That a Supplementary sum not 

exceeding Rs. 4,96,000 be granted to the 
President to defary the charges which 
will comc in course of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘Ministry of Health 
and Family Planning and Works, 
Housing and Urban Development*/*

Demand No. 39—Public Works.

MR. CHA1RNAN : Motion moved :

“That a Supplementary sum not 
exceeding Rs. 08,22,000 be granted to the 
President to defray the charges which 
will comc in course of payment during 
the year ending the 31st day o f March, 
1971, in respect of ‘Public Works*.”

Demand No. 4 3 -Cabinet.

MR. CHAIRMAN : Motion mov«$d :

“That a Sjpplementary sum not 
exceeding Rs. 6,07,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘Cabinet*/*

Demand No. 45—Police.

MR. CHAIRMAN : Motion moved :
“That a Supplementary sum not 

exceeding Rs. 8,29,37,000 be granted to 
the President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of Marcn, 
1971, in respect of ‘Police*/’
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Demand No. 48—PrtTy Pune* and Allow
ances of Indian Rulers.

MR. CHAIRMAN : Motion moved : 
“That a Supplementary sum not 

exceeding Rs. 34,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1911, in respect of ‘Privy Purses and 
Allowance of Indian Rulers'.’‘

Demand No. 50~~D*Ihi.
MR. CHAIRMAN : Motion moved : 

"That a Supplementary sum not 
exceeding Rs. 5,00,00,000 be granted to 
the President to defray the charges vvhich 
will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘Delhi’."

Demand No. 51~Chandlgarh.

MR. CHAIRMAN : Motion moved :
“That a Supplementary sum not 

exceeding Rs. 47,89,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘Chandigarh’.”

Demand No. 52—Andaman aad Nieobar 
Islands.

MR. CHAIRMAN : Motion moved ;
“That a Supplementary sum not 

exceeding Rs. 2,80,54,000 be granted to 
the President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘Andaman and Nico- 
bar Islands'.’*

Demand No. 53~Trlbal Areas.

MR. CHAIRMAN : Motion moved : 
"That a Supplementary sunt not 

exceeding Rs. 84,57,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of 'Tribal Areas’/*

Demand No. M ^Dadra and Nagar Haveli 
Atea.
MR, CHAIRMAN : Motion moved : 

a  Supplementary sum not

exceeding Rs. 11,65,000 be granted to the 
President to defray the changes which 
will come in course of payment dating 
the year ending the 31st day of March. 
1971, in respect of ‘Dadra and Nagar 
Haveli Area*.*’

Demand No. 55- Laccadive, Mlnlcoy and 
Amiaidivi Islands.

MR. CHAIRMAN : Motion moved : 
“That a Supplementary sum not 

exceeding Rs. 18,11,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year eadmg the 31st day of March, 
1971, in respect of ‘Laccadive, Minicoy 
and Aminidivi Islands*.”

Demand 57'Ministry of Industrial Develop
ment, Internal Trade and Company 
Affairs.

MR. CHAIRMAN : Motion moved : 
‘That a Supplementary sum not 

exceeding Rs. 2,82,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘Ministry of Industrial 
Development, Internal Trade and Com
pany Affairs*.”

Demand No. 60—Otlier Revenue Expenditure 
of the Ministry of Industrial Development, 
Internal Trade and Company Affairs/

MR. CHAIRMAN : Motion moved :
‘That a Supplementary sum not 

exceed inb Rs. 4,34,000 he grunted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of *Other Revenue 
in Expenditure of the Miastry of Indus
trial Development, Internal Trade And 
Company Affairs’*”

Demand No. 6 I~~Ministry of informatics and 
Broadcasting.

MR* CHAIRMAN : Motion moved ;
'T hat a Supplementary mm not 

exceeding Rs, 2,89,000 be granted to the 
President to the .defray charges which 
wlH come in course of payment during 
the year ending the 3ist day of Mtteh,
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1971, In respect o f ‘Ministry of Informa
tion and Broadcasting*.”

O e M  No. fit-Brndcastiog,

MR, CHAIRMAN : Motion moved :
“That a Supplementary sum not 

exceeding Rs. 78,25,000 be granted to the 
President to defray the charges which 
will come m course of payment during 
the your ending the 31st day of March, 
1971, in respect of ‘Broadcasting’.”

Demand No. 68—Director General Mines 
Safety.

MR. CHAIRMAN : Motion moved .
“That a Supplementary sum not 

exceeding Rs. 2,38,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1*J71, in respect of ‘Director General 
Mines Safety’.”

Demand No. 74—Ministry of Petroleum and 
Chemicals and Mines and Metals.

MR. CHAIRMAN : Motion moved :
"That a Supplementary sum not 

exceeding Rs. 4,33,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘Ministry of Petro
leum and Chemicals and Mines and 
Metals'.'*

Demand No. 7«—Other Revenge Expen
diture of the Mintetiy of Petroleum and 
Chemicals and Mines and Metals.

MR. CHAIRMAN : Motion moved :
“That a Supplementary sum not 

exceeding Rs, 1,000 be granted to the 
President lo defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of 'Other Revenue 
Expenditure of the Ministry of Petro
leum and Chemicals and Mines a id  
MetafeV

Demand No* t7—MWstry of Shipping and 
Transport.

MR* CHAIRMAN s Motion moved :
4  mm m

exceeding Rs. 2,56,000 fee granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘Ministry of Shipping 
and Transport*.*’

Demand No. 79—Mercantile Marine.

MR. CHAIRMAN : Motion moved : 
“That a Supplementary sum not 

exceeding Rs. 16,89,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘Mercantile Marine*.*’

Demand No, 81—Other Revenue Expenditure 
of the Ministry of Shipping and Trans
port.

MR. CHAIRMAN : Motion moved : 
“That a Supplementary sum not 

exceeding Rs. 1,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March 
1971, in re&pect of ‘Othe Revenue Expen
diture of the Ministry of Shipping and 
Transport*.”

Demand No, 84—Ministry of Supply.

MR. CHAIRMAN : Motion moved :
“That a Supplementary sum not 

exceeding Rs. 11,61,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘Ministry of 
Supply’.**

Demand No. 85—Supplies and Disposals,

MR. CHAIRMAN : Motion moved : 
“That a Supplementary sum not 

exceeding Rs. 15,36,000 be granted to the 
President to defray the charges which 
will come m course of payment during 
the year ending the 31st day -of March, 
1971, in respect of ‘Supplies and Dis
posals*.”

Demand No. 91-Departmen* of Atomic 
Energy.

MR. CHAIRMAN : Motion moved ; 
hat a Supplementary wim np*
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exceeding R*. 13*000 be granted to the 
fVesident to defray the charges which 
will coroe in count? of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘Department of 
Atomic Energy*.'*

Demand No. 92-Other Revenue Expewtttnre 
of the Department of Atomic Energy.
MR. CHAIRMAN : Motion moved :

‘That a Supplementary sum not
exceeding Rs. 4,50,00,000 be granted to 
the President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘Other Revenue 
Expenditure of the Departme of Atomic 
Energy’.”

Demand No. 95—Posts awd Telegraphs 
Working Expenses-

MR. CHAIRMAN : Motion moved :

"That a Supplementary sum not
exceeding R$. 3,50,35,000 be granted to 
the President to defray the charges which 
Will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of Texts and Tele
graphs Working Expenses’.*’

Deaaai No. 9$~~Diep«rtmeat of Soela! Wei- 
tore-

MR. CHAIRMAN ; Motion moved ;

“That a Supplementary sum not
exceeding Rs. 69,000 granted to the
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1971* in respect of ‘Department of Social 
Welfare’.1’

Demand Mo, J*5-~Defo»ee Capital Ooday

MR. CHAIRMAN: Motion moved :

‘That a Supplementary sqm not 
exceeding Rs. 4,25,75,(100 be granted to 
tfaeTraident to defray the charges which 
will come in course of payment during 
the year ending the Slat day of March, 
tato, in m m  of Capital
p w n rv

Demand No. 10g-C«pfcal Qotlay t* Clwreocy 
and Coinage.

MR. CHAIRMAN : Motion moved :
“That a Supplementary sum not

exceeding Rs. 23,00,00,000 be granted to 
the President to defray the charges which 
will come in course of payment during 
the year ending Use 31st day of March, 
1971, in respect of ‘Capital Outlay on 
Currency and Coinage*.* *

Demand No. 1U “ -Commuted Vatae of 
Pensieiis.

MR. CHAIRMAN : Motion moved 
"That a Supplementary sum not

exceeding Rs. 1,76,89,000 be granted to 
the President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘Commuted Value of 
Pensions’.”

Demand No. 113—Capital Outlay on Grants 
to State Governments for Dmloprae*!.

MR. CHAIRMAN : Motion moved
“That a Supplementary sum not

exceeding Rs. 1,04,07,000 be granted to
the President to defray the charges which 
will come in coarse of payment during 
the year ending the 3Ut day of March, 
1971, in respect of ‘Capital Outlay on 
Grant to State Governments for Develop
ment’.”

Demand No. 114—Loans aad Advances by Die 
Central Government,

MR. CHAIRMAN : Motion moved :
“That a Supplementary sum not 

exceeding Rs. 41,00,00,000 be granted to 
the President to defray the charges which 
will come in coarse of payment during 
the year ending the 31st day of Match, 
1971, in respect of ‘Loans and Advances 
by the Central Government'.*’

demand No. 115—Purchase of PoodgntUie 
and fertilizer.

MR. CHAIRMAN : Motion moved :
‘That a Supplementary sum ft&t 

exceeding Rs. 51,26,00,000 be granted to 
thePtesidmt to defray the charges which 
t i l t  M o t to  em u* «C m m *  *»<»»
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the year ending the 31st day of March, 
1971, in respect of ‘Purchase of Food* 
grains and Fertilizers*.** ,

Demand No. 119—Delhi Capital Outlay

MR. CHAIRMAN : Motion moved ;
“That a Supplementary sum not 

exceeding Rs. 1,000 be granted to the 
President to defray the charges which 
will come in coarse of payment during 
the year ending (he Sist day of March, 
197], in respect of ‘Delhi Capital 
Outlay’.**

Demand No. 127— Capital Outlay of the 
Ministry of Labour, Employment and 
Rehabilitation

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not 
exceeding Rs. 25,22,000 be granted to 
the Presjdeni to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1971, m respect of ‘Capital Out- 
lay of the Ministry of Labour, Employ
ment and Rehabilitation’/ '

Demand No. 128- C apital Outlay of the 
Ministry of Petroleum and Chemicals and 
Mines and Metals

MR. CHAIRMAN : Motion moved:

“ That a Supplementary sum not 
exceeding Rs, 1,000 be granted to the 
President to defray the chargcs wluch 
will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘Capital Outlay of 
the Ministry of Petroleum and Chemicals 
and Mines and Metals*.**

kemtind No. 134-Other Capital Outlay of 
the Ministry of Tourism and Civil 
Aviation

MR. CHAIRMAN : Motion moved :
“That a  Supplementary sum not 

exceeding Rs. 5,43,00,000 be granted to 
the President to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1971, in respect of ‘Other Capi
tal Outlay of the Ministry of Tourism 
and Civil Aviatioo*

Demand No. 136~CapttaI Outlay on Posts 
and Telegraphs (Not met from Revenue)
MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not 
exceeding Rs, 3,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 3iat day of March, 
1971, in respect of ‘Capital Outlay on 
Posts and Telegraphs (Not met from 
Revenue)*.1*

Demand No. 137—Other Capital Outlay of 
the Department of Communications

MR. CHAIRMAN : Motion moved : 
“That a Supplementary sum not 

exceeding Rs. 40,00,000 be granted to 
the President to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1971, m respect of ‘Other Capi
tal Outlay of the Department of Coin* 
municationsV’

SHRI S. M. BANERJEE (Kanpur) : 
What is the time allotted ?

MR. CHAIRMAN : One hour.

SHRI D* N. BHATTACHARYYA 
(Serampore) : I move the two cut motions, 
Nos. 1 and 2 standing in my name.

I beg to move :
“That the demand for a Supplemen

tary grant of a sum not exceeding 
Rs. 8,29,37,000 in respect of police be 
reduced by Rs. 100.’*

*
[Failure to stop the atrocities committed 

by C.R.P. in different States specially in 
West Bengal and Kerala (i)J.

“That the demand for a Supplemen
tary grant of a sum not exceeding 
Rs. 8,29,37,000 in respect of police be 
reduced by Rs. 100.’*

[Repressive policy of the Government 
towards the democratic movement in the 
country (2)].

MR. CHAIRMAN ; The cut motion# 
are also before the House.

SHRI D. N. BHATTACHARYYA: 
1 take this opportunity to  highlight certain
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important points which arc relevant to these 
Supplementary Demands

My first pontt is this. High-flown 
words have been used here regarding the 
removal of unemployment and! lighting 
poverty, bat neither in the Supplementary 
Budge: nor in the Budget speech of the 
Finance Minister yesterday did I find any 
words regarding the re-starting of the dosed 

factories.

Ail over India there are so many textile 
mills closed for more than one year. So 
many other mills both in West Bengal and 
other areas have been ctoeed. Engineering 
factories have been dosed for long periods, 
but no step has yet been taken to re-open 
these factories. There is President’s Rule 
in West Bengal even now and still there are 
13 textile mills, in which more than 16,000 
workers were working* have been dosed and 
they are now unemployed. 1 hope that the 
Minister will, at liast while replying, try to 
satisfy us as to how they are taking steps 
to re-open these dosed factories.

1 find that in the Supplementary Budget 
a sum of Rs. 70 lakhs has been given as 
loan to the Braith waite Co., of Calcutta, 
but may I know from the Minister why this 
Braithwaite factory in Calcutta was cfosed ? 
Their demand for steel was about 50,000 
tonnes and for the whole year they were 
allotted only 8 , 000  tonnes. Why th»* dis
parity ? I know it for certain that steel 
h  allotted frorti the Centre to certain parts 
where no steel is required and in places 
where steel is necessary requisite quantity is 
not given. This is the thing that is going 
oa  m  respect of supply of the other raw 
material* for which the factories have to 
depend mainly on the Centre-

Then regarding textile; mills I know that 
in the regime o f the United Front Govern- 
ment in West Bengal a guarantee of Rs. 28 
lakhs was given for the re-opening of the 
Boflftfcteitahmi Cotton Mills, Jam I io  not 
k*ow why the factory im m ts M  been 
Opened, Even now, when the Minister is 
coming forward for a certain amount for 
aatra expemfcture, few which be i» asking 
the sanction of PAtfltament, there are so 
many factories which are still dosed. 
Government is saying that i t  will take 
affective measures to remove unemployment, 
h it  in my Constituency 11*000 workers ate

unemployed because of the closure of 
factories. May I know from the Minister 
whether he can take any positive step to re
open these factories ?

The factories have not been dosed be* 
cause of labour trouble. The closure every
where is became of the financial difficulties 
which it the result of 24 years of Congress 
rule. Is it anybody’s case that the people 
40  not require any d o th  ? Then* why are 
cotton milts dosed ? I know the Minister 
has no answer because they are not touch
ing the basic problem which is faced by our 
country, without which no progress can be 
achieved in any respect.

Then, I come to the next point regard
ing the af tee math of floods. Floods are 
also crcatcd by this Government. They have 
constructed the DVC as a result of which 
every three of four years there is flood in 
our area. In the districts of lio o g h li, 
Howrah and Burdwan you will find floods 
causing loss both to the properties and crops 
ofthousanos of peasants, b u t no cffecti\e 
step has been taken to prevent this 1 have 
heard that some scheme is there to solve the 
problem of the lower Damodar region.

I do not know when the actual imple
mentation of the programme will start. They 
have asked for some money for the D.V.C. 
also. 1 reque&t hfcn to reply to thra question 
atleast. Will the Lower Damodar region’s 
problem be solved within a reasonable 
period of time?

1 shall now refer to the attrodties that 
went on in West Bengalf Kerala and in other 
parta of the country during the last one 
year. Sir. if you com# to our part, it will 
appear as if we have been occupied by the 
Central Government C.R.P. forces and the 
military. G o to any part of West Bengal, 
you will fb d  truck loads of C.R.F. men 
and military people moving here and there. 
What is the result that you have achieved ? 
Hava you bam  able to  tackle the problem 
of law and order ? I have a tdcgram hero 
with me* A  worker Narain Ray, of Hindu
stan. Motors lim ited Uttaapara* who was 
going hack to hi* homo which was far a*ay 
from the factory was killed by soma anti* 
social dements, the to ta lled  NaxaKte ele
ments a t Sheocaphnty. ! know tfc« assai* 
lanta have got oannaotian with the €a«ftre» 
elements of that locality. That it not the
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only murder. This is the third murder 
within a month. Just on the eve of the 
enaction a  government employee w u  fern tatty
murdered in the same place in broad day 
Hght but nothing was done. A respectable 
teacher of that area was stabbed and he 
would have expired if he had not been re
moved to a big hospital in Calcutta for 
treatment What stops are the Oovenuneiit 
taking ? It is not the United Front Govern
ment. It is the President’s rule, the rule 
of Mrs. Indira Gandhi in Wett Bengal. 230 
young men of our party had been killed 
withm this one year. By whom ? By gang
sters, by the henchmen of the Congress, by 
the goondas who call themselves Naxalites 
• (Interruptions.) I stand here to establish 

it. I challenge anybody to come over to 
West Bengal and face the people. The 
people have given their verdict in the last 
elections. They have not .returned the Con
gress (R) in We&t Bengal in the last election. 
You might have won m other places. The 
three Congresses, Congress (R), Congress (O) 
and Bangla Congress together could not 
compete with the Communist Party 
(Marxist), We are the majority party there 
including our allied parties. I know there 
is a conspiracy which is being hatched m  
Delhi to install Mr. Ajoy Mukherjee as 
Chief Minister. He has got only five mem
bers. This is the way you are functioning 
democracy. The ruling party must remem
ber what happened in 1968 ; the same thing 
will take place again. The tame ruling 
party in a conspiratorial method installed 
Dr. P.C. Ghosh as Chief Minister in 1968. 
The people of West Beigal gave a proper 
reply to the said conspiracy by throwing out 
Dr. Ghosh from power. Still there is time. 
If the ruling party have got any respect for 
democracy, they should realise which is 
the largest party in the Assembly . {Inter
ruptions).

How can they claim a majority ? St* 11 
they are installing a party which has no 
backing. The people of West Bengal have 
thrown them o u t ; have reacted them. So„ 
while talking of democracy, while talking of 
fighting poverty* while talking of removing 
unemployment it may sound big and nice. 
You may befool the people for sometime. 
But m no time the people wiH rise up 
attd gave a  befitting reply to your high* 
sounding words.

Already, I know not only in Bengal
m othe r part# afro,

AN HON, MEMBER ; K oala ,

3HJU D. N . BHATTACHARYYA: 
Everywhere ; in Bihar also, Why a r t  ? 
People are suffering from unemployment and 
poverty. And i f  they rise against those 
things, and start a movemeot, your CRP 
will go and crush them. Do you mean to 
say that this thing will be tolerated for ever? 
Certainly people will rise and stand against 
these onslaughts and in no time real demo
cracy will come up in India. 1 know, and 
we wiU strive for that and we wiU see that 
it comes as soon as possible.

With these words, I resume my seat.

rpio  t p t  ( fN w rr-

t o ) : swrafar S «rra sf^t ?r 
*jtht |j  i % w *  %■ i t o t  $
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a ftfe  % lO tn s ifr ^ s u rt *rgt p ra  if  
*n% |  fffr  nffr a r 's

STT% I  I 3Tff p i t  % 
ijpp jpr nf f  % iTHT irp n g  m  s I W h t  % 

5 *  f iw r t  «r?t 3 m T  u r o j r  f?s?

snff < i^r i f t  ’Tnnfvpft v*5 - 
fsrcs s t a r  *rnf " t

tp r  i r *  | »ft
w rfrr p i  n f i

1 1 st*tt?t * jt #Pnrr am* srcfor
«rc <f«RT p w  fr *n * r | eft »fr 

s t  s rm F iT  v ff | ?

t o o w  w w ' t r o r  «r? f t  ^  ^  * 5  
wmfcn’fV jrajfiro  arfsw j i t  f  v c
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W W lft W  TTC8T t  ^  I
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jf» w  «rcf sfa  wt f¥  w iifrf % 'Ow 
M m  *  m  m  *Ml% i f  sf«m  i f  

wrfit a *  % < m i

j p  m t  ^  T t  ^
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[«ft tpr# rr*r #mr *r€t]
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srj?r f  m *  5 ^

1 |  w % m * t f ? *  
f< w r l  st?fr |  ^  ?rq* % *n£T ffcrr 
Sfffsnr iRSTife * n % [ fsf? 3TTFST

* $ r< rh p $  aft *ft trm  anp 

g< | f 35*% $
^  *s — -i_ j fe _ . . . . . . .  - f \ -

srt FTSpfT f t  SeS# I  ^«TO 3TOT ^
^ t f r o  ^  1

SHRI S. M. BANERJFE (Kanpur) : Sir, 
1 would like to coniine my remarks to the 
various Demand*, especially Demands Nos. 
46. 48 an J H i. Most of the demands relate 
to the payment of mtcrim relief to Central 
Government employees. When this interim 
relief of Rs. 15 for those getting the lowest 
salary of Rs. 84 and of Rs. 45 for those 
getting up to Rs 124»0 was announced, there 
was heart-burning among Central Govern
ment employees and they exhibited their 
anger through various demonstrations.

15.34 hr*.

[Mr. Speaker in the Chair)

I would request the minister to convey 
the feelings of the employees to the Pay 
Commission, so that when they give their 
final report, they may keep in mind the 
feelings of the employees who expected at 
least Rs. 70 as interim relief. When I say 
Rs. 70, it is not based on mere assumption* 
but on definite calculations, taking into con
sideration the recent awards of various wage 
boards in the case of engineering workers, 
steel workers and other workers in HAL, 
etc. There the minimum salary is Rs, 195 
in certain cases and Rs, 210  in some other 
£ases. But in the case of the Central Govern* 
meat employees, it is only Rs, 147 and 
after this relief of Rs. 15 it has risen to 
about Rs. 162. So, 1 st?II feel that there is 
much to be made up and the Pay Commis
sion should be asked to consider this with 
inference to the fteed-based minimum wage, 

ta s  been the demand of the Central 
Government employees and for t which they 
have laid down their HVes m the loth 
September |ttfk». $o, I would request the 
h m , Minister to tell .us when the pay 
P lm a m m  a  l& rty to foafa# it® report,

I would also suggest that he should ask the 
Pay( Commission to finalise its report because 
it has received all the data needed, whatever 
was available with us and whatever was 
available with the government, and there i«* 
no need or necessity for delaying it any 
further.

Then I come to unemployment I was 
happy to hear that in the recent budget 
Rs. SO crores have been sanctioned for the 
rural areas for meeting the unemployment 
I do not know whether in this country a sum 
of Rs. 50 crores would be sufficient to meet 
the race between unemployment and starva
tion. We feel that there should be some 
unemployment dole to the educated 
unemployed.

What is the number of educated unem
ployed today ? According to the figures 
available with the employment exchanges 
nearly 87,000 engineers qualified in I1T and 
various cngneering calleges are today unem
ployed. Then there are the i n  boys, 
young boys having passed their intermediate 
science, or even B. Sc. with training ranging 
from 9 months to 1)  years in JTI and their 
number is 2,64,000. They are qualified 
engineers and technicians and even they are 
without job today. Before we give our 
consent to this amount I would like the 
Minister to throw some light on what is 
going to be the fate of these people and 
whether any unemployment dole is likely to 
he given to them.

Then I come to Demand No. 48, privy 
purse. Even the President’s Address did not 
make it clear as to what is going to happen 
to the privy purse. Are we going to succumb 
to the Supreme Court *> 1 hat was the main
issue put before the people of this country— 
whether the Supreme Court should be the 
highest court in this country or the Lok 
Sablm should be the highest court in this 
country--and it has been proved beyond 
doubt that the I ok Sab ha is the highest 
court in the country and not the Supreme 
Court with 12 judges sitting in judgment. 
Now it is high time that the .Constitution 
i$ amended. Here I must remember our 
late lamed led friend, Shri Nath Pai, and the 
Bill which he presented to this House. The 
time has come when the Constitution has to 
be a mended to suit the requirements of the 
common people and the privy purse has got 
to be abolished once and for all. Even today 
we find that in Demand No* f 8  a sum of 
Rs, 24,000 has been sanctioned fct the family
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members of Ihe ex-rulers. The ex-rt rs 
are there because of the jugment of the 
Supreme Court. 1 want a clear assurance 
from the hon, Minister that this privy purse 
is going to be abolishe again, an if Rajya 
Sbha is coming in the way, let us abolish 
Rajya Sabha.  ecause, the number of the 
reactionary forces has been reuce to ero 
an they cannot become a hurle to the 
abolition of the privy purse in this country 
after the mi-term elections.  I feel that it 
shoul be one an the ill shoul be 
brought before the House immeiately an 
the Constitution shoul be amene.

Coming to eman No.  regaring 
police, I am inebte to the Prime Minister 
an the Home Minister for giving anmety 
to the elhi policemen who were on strike 
who were on agitation.  ut there are some 
policemen who have not been taken back on 
job yet.  Also, their services have not been 
continuous there is break in service. 1 

woul urge upon the hon.  Minister to 
implement the Khosta Commission recom
menation an see that those policemen who 
have been grante amnesty are taken back 
without any sense of vengeance av without 
any sense of vinictiveness.

Then 1 come to eman No. ill relating 
to pensions,  f have receive several repre
sentations from the All Inia Penftioners' 
Organisation.

The prices are rising every ay.  Even 
the bon. inance Maoists*, when he presente 
the uget yesteray, agree that prices are 
rising an that the overnment was unabie 
to check them.  He wants to fin out a 
machinery for that.  ut the machinery of 
biackmarketiag is much more effective than 
th* overnment machinery is to control 
prices.  nless we improve our machinery, 
it w very ifficult to control prices an to 
reuce then* to a reasonable level.

The pensioners also want some increase 
in their pension.  A question was aske in 
the ourth Lok Sabha through which we 
aske as to why this uestion of pensioners 
shoul not also be referre to the Pay 
Commission. The bon. Shri Sethi, who 
was the Minister of inance then, sai that 
tfee overnment ha kept its min open. 
Sometimes an open min ipean* a vacant 

I want to know whether the overn*
fn mtaJ Twitjropen tffl m<|, ifit i*

so, this matter shoul ateo be referee to the
Pay Commission.

With these wors I support the Supple
mentary rants but I woul reqeest the hon. 
Minister to give me categorical replies about 
the Pay Commission an the privy purses, 
whether they are going to abolish privy 
purses or not or whether they are going to 
succumb to the Supreme Court whose verict 
has been efeate by the people of this 
country.
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[«ft xmrtrw wf]
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fiwft %■ sŵfs »wf«m srcr tito
r̂r  t pt Rfvro vr & % 

»n*tfr Jt >P«»«r iftr *nr4 % w <bw 

«t wnt|  3r?t m. gprnw srew 
’&$ w w«wr I, srm  vtf ww 

11 f vejMwwr ftfftfsr *r wth 

w n'tr sppfiRr •Fwr <nfsr jf i wr *3

nir  ?ft wff  «t»rat % n̂ft 
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fwrmfhr 1 1

SHRI B. R. SHUKLA (Bahraich; : Mr.
Speaker, Sir, a comnutmcnt to social, politi
cal and economic justice was made as early 
as when our Constitution was adopted. But,
I regret that these principles were observed 
more in their breach than in their applied* 
tion. I am glad, Sir, that the new Budget 
which was. presented yesterday has given a 
new direction, a new sense of purpose and 
a new outlook to this country.  The tophi 
in the  Indian  National  Congress was 
responsible for this revolutionary changc in 
our economic and social outlook.

This split was brought about by clash 
of personalities,, but it has developed into 
social transformation.  The people by their 
massive verdict at the polls have amply 
demonstrated  their  faith  in democratic 
socialism.  They had steered cle<w of the 
twin dangers of right reaction and  left 
adventurism.  In this connection wc have 
got the history and the practice of West 
Bengal where the cult of violence, the cult 
of the bomb was reigning, with the result 
that there was industrial deadlock resulting 
in consequent unemployment, about which 
my hon. Marxist friends Imve complained.

We have to remember that industrial 
peace and industrial progress can be achieved 
only on the basis of stability and continuity 
of purpose.  It cannot be brought about by 
strikes or lockouts ; it cannot be brought 
about by murders and arson ; it cannot be 
brought about by a policy of chaos.  The
reactionaries have been  routed and the
money bag* have been spurned by the people. 
The relics of feudalism have been beaten In 
their own dens.

The very fact that we have been returned 
in such massive magorhy shows the maturity 
and wisdom of our people who are still 
backward economically.  So many empire* 
have come and gone in thte country. So 
many rulers have come and gone, But
still the continuity of our ancient culture has 
been kept alive by the masses of this 
country, who are unsophisticated people.

Ww> wbm we tave to do & IM&. We
have gives a new orientation tô fceiiopic
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op] icy, and this budget provides extensive 
facilities for credit to the poorer and the 
weaker sections of the community.

At this stage I wish to state one point. 
I may sound this note of warning, because 
the vast volume of money to be put into 
circulation may give rise to inflationary 
tendencies, While implementing policy of 
social transformation and extending facilities 
to the poorer sections of society, etc. we 
should see to k that cash credit is not given 
directly to in the hands of people who apply 
for loans. These facilities should be given 
as against purchases, of productive instru
ments such as tractors, agricultural 
machinery, tools, cars, rickshaws, etc. 
Because, if money is directly given to them, 
it is likely, they may squander away the 
money on other unproductive purposes. We 
should sec that this money is not put again 
into ciiculation, because that will create 
inflation. What we see is this. A person 
gets money for purchase of bullocks or 
tractors, but he spends the money for 
purposes like marriages in the family, etc. 
l‘or such unproductive purposes, money 
should not be allowed to be misused. There 
is the dunger coming from hiucaucratic 
practices. Wc want to build a socialist India, 
but I am aft aid, we should not allow this 
objective to be diverted towards the building 
up of a bureaucratic empire. Wc have 
abolished intermediaries from our midst. 
We have abolished /amidam. But we have 
also introduced another vested class. I am 
not meaning any disrespect to this class 
when I say this. Wc have developed this 
vested class of politicians. We have deve
loped this vested class of bureaucrats who 
have got their own interests to serve. When 
the money is advanced to loans, they take 
share out of that money ; they oblige only 
those persons who arc their own stooges, 
they make some percentage out of it. 
Whenever any tractor is to ba purchased 
or any machinery or tools have to be 
purchased, they prescribe a particular firm 
or a particular shop from which alone those 
things could be purchased, and only then 
loan is advanced.

16.40 bn.

So, a certain type of monopoly and a 
certain type of economic concentration is 
being created. While we all avowedly want
16 curb these monopolistic tendencies by

appo ntment of commission, but by practices 
we are creating another class in the shape 
of bureaucrats, middlemen, and the neo
rich class. So* we have to avoid this 
danger.

This socialist transformation can be 
brought about only by a dedicated cadre of 
government officials. We have to utilise 
their talents, f do not say that all those 
peisons who are in government service arc 
reactionary or selfish or aie not patriotic. 
We have to appeal to the patriotic sense of 
those young boys who come fresh from the 
universities and colleges, that it is a national 
task, it is the national war on poverty, 
squalor and ignorancc and the talents and 
resources of eveiy section of the community, 
irrespective of the label and the party badge 
have to be utilised. Talent in the private 
sector should not be scared away by mere 
slogans. The persons in private sector 
are as much patriotic as those who believe 
in socialism. Ours is a Constitution which 
takes note of mixed economy. There is the 
private sector and there is also the public 
sector. The private sector has as much 
scope in this country to develop as the 
public sector. It has often been said that 
the public sector creates difficulties due to 
inefficiency and mismanagement We have 
to guard against this.

Time is the essence of the situation, It 
brooks of no delay. In Jegal matters it has 
been said that justice delayed is justice 
denied. That is not confined only to the 
affairs in law courts. Social justice or 
political justice delayed is also justice denied. 
It was said that Rome was not built in a 
day. But wc have to see that India is made 
within the short span of these next five 
years, because if wc do not succeed in 
bringing about the necessary revolutionary 
social changes within this period, who knows 
what will happen and the people who have 
demonstrated their faith in such a democracy 
would they not lose their faith altogether in 
it ? Such a failure would be the failure not 
only of a particular party but of sacial 
democracy in this country.

We cannot have an oasis of plenty in 
the vast desert of poverty. The cult of the 
bomb was resorted to in Bengal because 
there was frustration and there was wide
spread poverty. There were intellectuals 
who had resorted to this desperate rath. 
As our Prime Minister has said so often,
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these are problems which cannot be solved 
only on a law and order level. These have 
to be tackled on an economic basis by a 
changc of outlook. Those who are placed 
fortunately in a better position economically 
and politically should spurn their luxury and 
they should try to walk hand in glove with 
those who are down-trodden and suppressed.

There is one more point to which 1 
would like to draw your attention, Doubts 
were raised, and decisions were also given, 
regarding the competence and supremacy of 
this Parliament. I am of the view, and 1 
can support it by interpreting the provisions 
of the Indian Constitution, that though 
federal in form apparently, ours is a parlia
mentary form of democracy. In a  parlia
mentary democracy, Parliament is always 
supreme. Regarding the British House of 
Commons, it is said that it can do anything 
except to make a man a woman and a 
woman a man. 2 am of the view that the 
same is applicable to the Indian Parliament 
also.

16.04 hrs.

[Shari R. D. Bhandare in the Chair J
The Indian Parliament is Supreme in 

every respect. It can impeach and remove 
the President. It can impcach and remove 
even the judges of the Supreme Court and 
the High Court.

Therefore, in essence, in us exercise 
of power, it is supreme. The decisions 
given by the Supreme Court have to be 
obeyed. But a direct reference was made 
in the Congress Election Manifesto to 
Parliament's competence to make the neces
sary alterations or amendments to tl>e 
Constitution. Since we have been returned 
with the requisite two-t bird majority, 1 think 
this Parliament should be uti ised to make 
suitable amendments to the Constitution so 
that all doubts raised by decisions given by 
the Supreme Court might be set at vest and 
this controversy will no longer be open in 
the country that Parliament is dependent on 
the sweet will of the decisions of Supreme 
Court Judges howsoever highly placed they 
may be. After all, in no country in the 
world people belonging to the services, how
soever high they may be placed, can nullify 
or ignore the wishes of the people who have

returned their representatives in such large 
numbers. Sovereignty always resides in the 
people and if people have exercised it by 
electing us to this august House in such 
overwhelming numbers, their will cannot be 
nullified or ignored by a decision of High 
Court or Supreme Court Judges. It is 
our duty to bring forward a Bill within 
a few months in this august House for 
amending the Constitution declaring in un
mistakable terms that this Parliament has 
the necessary competence to bring about 
constitutional changes so as to mete out 
social justice and bring forward social 
measures to eradicate poverty and un
employment. These measures cannot be 
negatived in the ivory tower of the Judges' 
court room. After all, the Judges arc, I 
should say, drawn from ail walks of life* 
Conflict between Parliament and the judiciary 
is not new in modern time**. There have 
been such conflicts in the USA between the 
President and the Chief JusUcc of the 
Supreme Court. One President said : ‘Well, 
Justice Marshall has passed a decree ; let 
him execute it if he can*.

So such conflicts are inevitable in a 
federal Constitution. It is up to us to 
rectify those provisions which stand in t he 
way of our progress. Conflicts have to be 
resolved by resort to lawful means. Ours 
is a democratic socialism ; .vc do not believe 
in the cult of violencd ; we do not believe 
in dictatorship. Wc have adopted a path 
different from both. Wc want to usher in 
socialism by democratic means, something 
which has never been done in ♦ he whole of 
the world. Russia has become a  sociatist 
state by resorting the violence ; China was 
socially transformed by resort to bullets, 
there personal liberty has been put in cold 
storage. But wedded as we are to Gandhian 
socialism and Gandhian ideology and demo
cratic socialism, we have to see that poverty 
is eradicated and unemployment abolished 
not by shooting down the rich man, nor by 
killing business magnates ; we have to bring 
about changes by democratic means,

I have taken more time than 1 should. 
This is my first speech, though I should not 
call it a maiden speech, as that would not 
be an appropriate word to use, 1  thank 
you far the time given to me.

MR. CHAIRMAN ; We are 4i*xmia$
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Supplementary Demands. Members will 
kindly confine themselves to what is con
tained in them and not enter into a general 
discussion.

SHRI D. N. BHATTACHARYYA :
How much time is left ?

MR. CHAIRMAN: As Jong as Members 
want and the Speaker has permitted,

♦SHRI J. M. GOWDER (Nilgiris) : Mr. 
Chairman, Sir, before 1 start speaking in 
support of the supplementary demands, 1 
would I'ke to introduce myself to the House. 
My name is J. Matha Gowdcr elected from 
Nilgiris, v hich is popularly known as Queen 
of Hills, I have been elected to this house 
for the fist time and I would like to express 
my views on the Supplementary Demands.

Mr. Chairman, Sir, it has become 
the practice everv year that the General 
Demands arc followed by Supplementary 
Demands. A member who participated in 
the discussirn on the General Demands has 
perforce to take part in the discussion on 
Supplementary Demands What we have 
mentioned in the Supplementary Demands 
is that we would banish poverty and un
employment prevalent widely throughout 
the country. But you never say how this 
laudable atm would be achieved.

From the days of Avad* Congress the 
ruling party has been proclaiming from the 
house-top that socialism would be ushered 
in the country, but so far they have not 
formulated any concrete proposal towards 
that end. Even in the recent elections, we 
sought the mandate of the people giving 
them the assurance that poverty will he 
banished from the country and whatsoever 
retrograde laws are there, they would be 
repealed, i f  necessary even by amending the 
Constitution. The people,, in their fond 
hope that the ruling party would adopt 
progressive measures enabling them to fulfil 
their aspirations, reposed their faith and 
returned (he ruling party to the Lok Sabha 
with a massive majority.

Mr. Chairman, Sir, I would like to 
appeal to the Hon’ble Minister to stop pay
ing lip sympathy and vigorously start the 
implementation of socialistic policies. Then 
oftly the existing economic imbalances can be

eliminated. I would like to sound here a 
note of warning that the people of this 
country will not allow themselves to be 
deceived for ever. Only with the removal 
of unemployment, proverty can be'eradi
cated. If you want to solve the problem of 
unemployment once and for all, you should 
not allow concentration of wealth in a few 
hands. Unless the concentration of wealth 
is put an end to and the wealth is widely 
dispersed among the people, if necessary even 
the State taking over the monopolies, the 
problem of unemployment can never be 
solved.

In order to arrest the tendency of 
concentration of wealth in a few hands, the 
Government passed the Privy Purses Aboli
tion Bill in this House, But, it was not 
approved by the Rajya Sabha. Then the 
President issued an Order abolishing the 
Privy Purses. But the Supreme Court set 
aside this Order on the plea that the Consti
tution did not permit issuance of such an 
Order, If this is the position, then the 
question arises whether such a Constitution 
should exist in its present form. If we go 
on treating the Comitution, which proves 
to be a stumbling bk*ck for any progressive 
measures, as sacrosanct and it should be in 
force without being amended, then it is time 
for all of us to ponder over whether we will 
at all be able to implement any progressive 
measure. I also would like to state that the 
people are not going to brook any delay. 
We cannot afford to postpone the step of 
amending the Constitution for any length of 
time.

When the Banks were nationalised, the 
Supreme Court held that the nationalisation 
law was ultra vires of the Constitution. 
Similarly, the Supreme Court struck down 
the Piesidential Order abolishing the Privy 
Purses. I f the Supreme Court is unable to 
uphold such progressive measures as 
constitutional, then the time has come to 
amend the Constitution itself. 1 would 
suggest that the Constitution should be 
amended even before the next Budget Session,

Even those who value greatly the •indivi
dual liberty do talk of socialism, AU the 
people in the country talk day in and day 
out that socialism should be ushered in the 
country, but so far nothing concrete has 
been done to achieve this objective. I would

    - —  —         
f f f e o i f f c u |1  t p w f t  m  ( M N w t f  t a
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warn the Government that they cannot go on 
deceiving the people for long, merely paying 
lip sympathy to socialism. The gulf between 
profession and practice should be bridged 
quickly.

Let us examine the steps taken by the 
Government for preserving foreign exchange. 
We have been importing heavily and we have 
not brought in any significant change in the 
import policy. We don’t seem to have 
formulated any concrete proposals for aug
menting the exports and for reducing the 
imports.

Mr. Chairman, Sir, we have not so far 
given enough incentives for exports, fake, 
for example, tea which is grown in my 
constituency in abundance. All of us know 
that tea is a stable export commodity and 
a  good foreign exchange earner. What have 
we done for increasing the export of tea ? 
The answer is in the negative. If it is left to 
the resources of the producers of tea to find 
foreign markets, without encouraging them 
in their production and without offering 
them incentives for exports, how are we 
going to improve our foreign exchange posi
tion 7

I regret to point out that the Government 
have not so far formulated any worthwhile 
schemes for encouraging our exports. This 
is not the position in the case of an isolated 
export commodity only, but it is universal. 
Instead of thinking on the line of giving 
export incentives, the Government seem to be 
determined in creating all sorts of bottlenecks 
for the producers of export commodities. All 
kinds of excise duties are levied indiscrimi
nately. Perhaps, we may have the occasion 
to see the same sorry state of affairs being 
repeated in the budget that will be presented 
in May.

I  request that the Government should 
bear in mind the important role played by 
the exports in the economic development of 
the country. Export commodities should 
be given exemption from Central Excise and 
such other duties. The exporters should be 
encouraged to produce more by offering them 
adequate incentives. They should also be 
ass&ted appropriately in their export 
schedules.

Talking about my constituency, Nilgiris, 
which is a tea producing centre, I would like 
to  State that it is a  backward area. Though ,

it is known as the Queen of Hills, it has not 
got proper Kail link. I could not get an 
opportunity to refer to this in the course of 
the discussion on the Railway Budget.

When I see the train facility available to 
go to Simla, T feel very strongly that Nilgiris 
has been discrimi lated. No publicity is 
given regarding Nilgiris for attracting the 
Indian and foreign tourists. No adequate 
train facilities arc available to this area. The 
bogies in the train are very old anJ belong 
to the British days. If  this is the position, 
how can a tourist be attracted to this area ?

In W67, when the Prime Minister had an 
occasion to come to Nilgiris, she had to 
travel by a Halicopter form Coimbatore 
because of the absence of an aerodrome at 
Ootacamund. 1, therefore, request the 
Government to construct an aerodrome at 
Nilgiris.

f would like to refer to these matters in 
greater detail at the time of discussion on 
the General Budget I would now appeal 
to the Government that the Budget to be 
presented in May must pave the way for 
greater production and for complete elimina
tion of unemployment.

Expressing my gratitude to the Chair for 
having given me an opportunity to partici
pate in this discussion, 1 conclude.

«ft w«r w p ’ra ( ^ m ) : *rmr- 
t f t r  » r ? t a r ,  «t f o t r w r  * « r r t

n M  w rf f , f*r fo ip ft mV
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TH MINIST R OF STAT IN TH 
MINISTR OF FINANC (SHRI VI A 
CHARAN SH KLA):  Sir, according to
the rules of procedure, onl such matters 
which arc raised in the  supplementar 
demands can e mentioned during the dis
cussion on  the  supplementar demands. 
Therefore, with our permission, I shall not 
take the time of the Houtte in repling to the 
points not covered  the supplementar 
demands.

Mr. hattuchar a who opend the deate 
mentioned a few matters aout West engal. 
He made certain wild and aseless charge*. I 
think he and his part realise that their old 
sins arc visiting them now and the are 
recoiling under the impact of the things that 
have come out of the action that the them
selves initiated in West engal to egin with. 
The politics of hate, violence and coercion 
ushered into West engal after 19 is no 
secret to this House. We have had occasions 
to discuss  this matter whenever elected 
representatives of the people were slopped 
from functfoning In the legislature.  ecause 
of circumstances eond our control, the 
Asseml there had to e suspended and 
dissolved.  After the 1% general elections, 
two times the people of West engal had to 
go to the polls.  ver time we had the 
experience that free and unfettered right of 
voting was not allowed to the people of 
West engal.  This time we had to make 
ver ver strong arrangements to see that the 
people of West engal had the chance of 
voting according to their desire.  ven now 
ou know how efforts were made to coerce 
them and what kind of threats were held out 
to the people who wanted to exercise their 
democratic right of voting.  If an od is 
to e lamed for it, it is not the Centra* 
overnment or an other part ut it is the 
CPM who are to e lamod for this atmo* 

f*«* or tow, vkftpc* *>4 9McfcMfcftr
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prevails at present in West Bengal. These 
people want to turn the attention of the 
people by saying that West Bengal seems to 
be under the occupation of the Central 
Government. This sounds very funny, 
becausc the gentleman who spoke like t his 
assumes as if West Bengal is not part of 
India. If it is part of India, it cannot be 
under the occupation of the Central Govern
ment. It is being ruled according to the 
Constitution and the laws of the land. It is 
wrong to use that expression. Either he 
does not know how to use that expression 
or he has deliberately said things which arc 
not true and I emphatically repudiate them.

He also mentioned ceitain things which 
are contrary to facts like majority for the 
CPM. We all know that CPM has not 
been able to get the majority and it is only 
the largest tingle parly ; that is all. With 
all thecoeicion and all the malpractices that 
they have indulged in, they have been able 
to achieve only that (interruption?). I did 
not interrupt the hon. Member when he 
spoke As an old member of tins House he 
should know that when members speak they 
do not interrupt each other. Even though 
he feels hurt, I would request him that he 
should not get up and interrupt like this.

MR. CHAIRMAN : The hon Minister 
may reply without provoking him.

SHRI VIDYA CHARAN SHUKLA . It 
is my duty to put facts as they are and if the 
facts provoke the hon. Member, I cannot 
help it.

Reference was made to the development 
of West Bengal, closure of textile mills and 
the labour situation. I would again lay the 
responsibility for all these situations squarely 
on the shoulders of the party which Shi i 
Bhattacharyya represents in this House. We 
know that when the first United Front 
Government was formed in West Bengal 
and when the second United Front Govern
ment was formed in West Bengal the 
labour situation and the industrial situation 
in the State started to worsen and it started 
worsening in such a manner that there was 
an upsurge in that State and the Central 
Government had to take over the responsi
bility of the administration there. If there 
is unemployment, if the industries are shift
ing from Wett Bengal, if  industries are not 

properly in West Ben**!, they

must search their own heart and mind and 
see whether they arc responsible for this or 
the Central Government is responsible for 
this. They cannot deceive and fool the 
people of West Bengal for all times. If they 
think they can continue to fool the people 
they arc only deceiving themselves. They 
cannot fool the people of West Bengal for 
ever by accusing the Central Government ; 
I think they ate only fooling themselves and 
not anybody else. The charges that Shri 
Bhattacharyya has levelled have no basis in 
fact.

Before I refer to the point raised by Shri 
Reddy about regional imbalances, I would 
like to say that only yesterday the Finance 
Minister was pleased to announce the forma
tion of the Industrial Reconstruction 
Corporation, which will go into this question 
of industrial units which are suffering because 
of lack of finance or managerial talent, 
labour situation or other factors. If these 
are genuine factors because of which the 
mills have been closed, and not factors which 
have been promoted by political reasoning or 
political movement, then of course we shall 
be able to help them to set things right. 
But if these things are not the product of 
normal circumstances, then, in spite our 
best effort to bring back normalcy to the 
troubled State of West Benga' it will be 
\ery difficult for us to help them.

Now 1 comc to the question pf regional 
imbalance. Of course, it forms part of the 
election manifesto on the basis of which our 
party has been returned to power in the 
Centre. We have pledged to the people that 
we shall endeavour to remove the regional 
imbalances and the difficulties that are in the 
way of economic development and also the 
difficulties that are brought forward in the 
economic life of your country because of 
certain areas being comparatively more deve
loped as compared to other areas which are 
undeveloped. In order to develop the 
under-developed areas several schemes.have 
been initiated by the Ministry of Food and 
Agriculture and other Ministries. It is our 
policy to emphasize on regional balance and 
regional development so that in the country* 
apart from the imbalance that is seen in the 
economic growth of the country, we should 
not have this kind of regional imbalance 
also. These regional imbalances have to be 
removed ia the interest of proper develop
ment of our country.
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[Shri Vidya Charan Shukla]
Shri S. M. Banerjee mentioned the 

important point regarding the pay Commis
sion’s work. Shri Banencc has been taking 
interest in this matter ever since he came to 
this House and, I think, even before that 
and lie knows that the Second Pay Commis
sion, which was appointed a few years 
earlier, had taken a little more than two 
years to finalise its recommendations and to 
give them to us. The Third Pay Commis
sion that is at present working and is trying 
to formulate its recommendations for the 
Central Government has got much wider 
terms of reference. It is also considering 
matters regarding the armed forces of the 
Union, the employees of the Union Terri
tories and many other things which the 
Second Pay Commission was not called upon 
to consider. Shri Banerjee also kno*vs that 
this Pay Commission has had voluminous 
representations to examine. A tremendous 
amount of material has been put forward 
before this Pay Commission to examine and I 
am quite sure the Pay Commksion, which is 
very competently consituted—very competent 
people are serving on the Pay Commission 
—realises the urgency of the problem that 
they are tackling and they will not take a 
day more than necessary in formulating their 
recommendations. As soon as their recom
mendations are available to us, we shall do 
our best to arrive at a conclusion as quickly 
as possible so that this extremely important 
question is given due attention and is solved 
to the satisfaction of these people who arc 
serving the country as Central Government 
employees.

Shri Kachwai also mentioned this ques
tion about the Central Government em
ployees. He also mentioned the matter 
regarding the State Government employees. 
As is well known, the various State Govern
ments have given interim relief according to 
their fiscal resources and their own financial 
conditions. If the State Governments come 
forward to take loans from us for subsidising 
or helping their employees, we would probab
ly have been happy to do that, but our own 
financial condition does not permit us to do 
things tike that. So, we have told the 
State Governments that they have to take 
care of their own employees and that the 
Central Government would not be in a 
position to come to their aid as far as this 
particular position is concerned. Every

State Government, whether it is in Punjab 
or in Tamil Nadu or in Madhya Pradesh 
or in any part of the country, will have to 
find out resources to help its own employees. 
It is not possible for the Central Govern
ment to accept any responsibility in this 
behalf.

Another point raised by Shri Banerjee 
was regarding the privy purses. This matter 
has been mentioned in the President’s 
Address. The Government of India, through 
the President, has reiterated its position and 
resolves to abolish privy purses and princely 
privileges. We will do so without fa;l. We 
shall do this as quickly as we can. Hut 
there are certain aspects of this uucstion 
which will have to be carefully gone into 
to see that those people who are opposed to 
this abolition do not again have a chance of 
nullifying the will of the people of this 
country.

It »s well known that one of the main 
items that were before the people of India 
was regarding the abolition of privy purses. 
When the people have given such a massive 
mandate in favour of abolition of privy 
purses and prince!} privileges, it is but 
natural ttiat the Government will take 
actton to abolish privy purses and privi
leges as expeditiously as possible by 
appropriate constitutional means. So, 
the hon. Member should not harbour any 
doubts about the seriousness and the w ill of 
Government to abolish these princely privi
leges and privy purses.

Regarding Delhi Police, a settlement has 
been arrived at and that settlement is being 
implemented. I do not know whether any 
departure from that settlement that has been 
arrived at can be made at this juncture.

Shri Ram Narain Sharma mentioned 
about the problem of mechanisation and 
automation as far as it relates to the 
question of employment.

SHRI S. M. BANERJBE : What about 
the pensioners, about referring their case t6  
the Pay Commission ?

SHRI VIDYA CHARAN S H U K IA :
I made it clear in the Fourth Lok Sabha 
when a discussion was raised by Shri 
Banerjce that although it has not been 
specifically ftsduded in the terms of reference
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of the Fay Commission, we expect that as 
the Second Pay Commission made some 
recommendations regarding the pensioners 
this Pay Commission also will give their 
consideration to this question and make 
some recommendations so that we can give 
our attention to this problem also.

Regarding mechanisation and automa
tion, we will have to carefully balance the 
needs of mechanisation and automation to 
the efficiency, the cost of production as well 
as to the question of employment. This 
balancc wilt have to be struck by us while 
we embark upon the great task of economic 
regeneration in our country.

The last point that was mentioned relat
ing to the Supplementary Demands for 
Grants before us was regarding the amend
ment of the Constitution raised by my hon. 
friend Shri R, R. Shukla. It has been 
mentioned that this House is supreme and 
this is alM> the stand of the Government 
that the soveicign will of the people of India 
as expressed through' this House is supreme 
and it is possible for this House to amend 
the Constitution in accordance with the 
wishes of people. No other power can 
steep this supreme will of the people. There
fore, any hurdles'% that come in the way of 
taking away this right or any hurdles that 
come in the way of exercising the will of 
the people through this House will have to 
be removed. This is the resolve of the 
Government and this is the policy of the 
Government. So, I would say that the 
hon. Member should not worry about this 
particular aspect. If a Rill on the lines of 
the Bill that was introduced by late Shri 
Nath Pai is necessary, that kind of Bill can 
also be thought of. But this matter will 
have to be carefully examined before the 
Government can decide what action has to 
be taken in the matter.

Sir, having replied to the main points 
raised by the hon. Members, 1 wish to thank 
them for taking part in the debate and 
making valuable contribution. 1 would 
request the House to vote for the Supple
mentary Demands that I have put before the 
House.

MR. CHAIRMAN : Now, I put Cut

Motion Nos. I and 2 moved by Siiri Dinen 
Bhattacharyya to the vote of the House.

The Cut Motions were put and negatived,

MR. CHAIRMAN : The question is :
“That the respective Supplementary 

sums not exceeding the amounts shown 
in the third column of the order 
paper be granted to the President to 
defray the charges which will come in 
course of payment during the year end* 
ing the 31st day of March, 1971, in
respect of the following demands
entered in the second column thereof— 

Demand Nos. 1, 2, 4, 6 , 7, 16, 17, 19, 
21, 22, 25, 29, 30, 32 to 
35, 37, 39, 43, 45, 48, 
50 to 55, 57, 60 to 62, 
68 , 74, 76, 77, 79, 81, 
84, 85, 91, 92, 95, 99, 
105, 108, 111, to 113, 
115, 119, 127, 128, 134, 
136 and 137.*'

The motion was adopted.

16.43 hrs.
APPROPRIATION BILL*, 1971

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA) : I beg to move for 
leave to introduce a Bill to authorise pay
ment and appropriation of certain further 
sums from and out of the Consolidated 
Fund of India for the services of the finan
cial year 1970-71.

MR. CHAIRMAN : The question is : 
“That leave be granted to introduce a 

Bill to authorise payment and appro
priation of certain further suras from 
out of the Consolidated Fund of India 
for the services of the financial year 
1970*71.”

The motion was adopted.

SHRI VIDYA CHARAN SHUKLA: 
T introduce! the Bill.
Sir, I beg to movef :

“That the Bill to authorise payment

•Published in Gazette of India Extraordinary, Part II, Section 2, dated 25,3.71, 
flntroduced with the recommendation of the President.

JMoved witfo th* re^majendatioqi of tbe PwpMqtt,


